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BEFORE THE fi/)N'9L£NflTjllNln-G7Rf',4':.:~:::~

TR1.BU N A L 	 ; t D$fili \ \ 

PRINCIPAL BENCH, NEW DELHI \ \,. No. 5780) ) 

ORIGINAL APPLICATION NO.1n OF 2019'\;;; ,,"';;_ "/;/' 

IN THE MATTER OF: 

RESIDENT OF VILLAGE ADAMPUR, PO 

MASODI KHERA, DISTRICT DHOLPUR APPLICANT 

VERSUS 

STATE OF RAJASTHAN RESPONDENT 

AFFIDAVIT CUM COMPLIANCE REPORT OF ORDER 

DATED 22.07.2020 ON BEHALF OF THE 

RESPONDENT/GOVERNMENT OF RAJASTHAN 

....-~... -'"---''' 

I, Vijay pratapl'~:~~~~eShyam, aged 32 years, 

presently poste1 t~(E~.. P)f.~~~(f..'.;55ffi·f~lrtunicipal corporation Bari, 
\.. ~e~"~~f~ElfD 

District Dholpur,\ _ . fd9;;~ftereby, olemnly affirm as under:­
\ 	 ,c:"i "", ". • ". . /." ~..... .. / 

1. 	 That I am O~~on behalf of respondent State 

and well versed with the facts of the present case and 

competent to file and swear this affidavit in the above-

mentioned Original Application. 

That it is submitted that the present OA was listed on 

22.07.2020 before this Hon'ble Tribuna1.0n the said date the 

Hon'ble Tribunal has directed to answering respondent to 

furnish action taken report in Compliance of Municipal Solid 

~aste Management Rules, 2016 for solid waste and sewage, 

ID 


http:Tribuna1.0n


3. That in compliance with the order dated 22.07.2020, 


Respondent humbly submits that various remedial action has 

taken by the Municipal Corporation Badi under the Solid 

Waste Management Rules, 2016 and Environment 

(Protection) Act 1986 which are mentioned as under. 

4. 	 That it is submitted that the Municipal Corporation Badi in 

compliance with Solid Waste Management Rules 2016 is 

engaged in door to door collection of garbage, segregation at 

. 
source, sweepmg, processmg of wet and 

dry waste, transportation of waste within all the 35 wards of 

the City. 

5. 	 That in compliance with the departmental orders the waste is 

being collected and segregated as per category and disposed 
I 

of in the dumping site of municipal corporation. Waste 

gathered within the Municipal limit is collected at the 

dumping site of the Municipal Corporation. The disposal site, 

including the landfill, are protected by a compound wall, 

fenced with barbed wire, and guarded. Entry to the dumping 

site is being restricted and limited to the corporation 

ployees.Copy of photograph of the AdampurDumping Site 

is }attached an annexed herewith and marked as Annexure R­
! 

/ 

6. 

the purpose of maintenance and regular monitoring of 




dumping site has appointed two cleaning employees on 

permanent basis, shift wise. The said employees are working 

with the cleaning inspector of the municipal corporation for 

quick disposal of grievances that arise at the dumping site. A 

copy of the office order dated 25.02.2021 issued by the 

Executive Officer, Municipal corporation Bari in respect of 

the appointment of cleaners at the dumping site is annexed 

herewith and marked as Annexure R-2 

7. 	 That to protect the environment and in compliance with this 

Hon'ble Tribunal directions, thebuming of garbage at the 

dumping site is absolutely prohibited. A copy of the order 

dated 19.05.2020 issued by the Executive Officer, Municipal 

corporation Bari is annexed herewith and marked as 

Annexure R-3 

8. 	 That it is submitted that a total of 28 TPD waste is generated 

in the limit of Municipal Corporation Badi, out of which 12 

TPD is wet waste & 14 TPD is dry waste and the remaining 

is in C & D Category. 

9. 	 That the protocol has been devised in a holistic manner 

including the processing of wet and dry waste as per solid 

~ aste management rules. The wet waste is processed through 
i 
, t~e compost pit and compost machine and the dry waste 

f 
i 

/processed through the MRF facility and the same has been 

developed with a capacity of60 TPDI per day.Copy of 



photograph of waste processing plan is attached herewith and 

marked as Annexure R-4 

10. 	 That it is submitted that Corporation has directed the Mis 

Parashar Construction Company to employed 20 cleaning 

workers at the MRF Facility in order to segregation of dry 

and wet waste. A copy of the letter dated 25.02.2021 and 

order dated 25.02.2021 issued by the Executive Officer, 

Municipal corporation Bari is annexed herewith and marked 

as Annexure R-5 

11. 	 That it is submitted that answering respondent in compliance 

with Hon'ble Tribunal Order dated 31.01.2020 in O.A. 

No.606/20 18 conducted a survey in July 2020 for clearing of 

legacy waste. That as per the survey, legacy waste is 11458 

CUM and expenditure for clearing of legacy waste as per the 

Solid Waste Management Rules, 2016 is around Rs 60 lacs. 

12. 	 That the answering respondent has already awarded tender 

dated 17.06.2020 for effective disposal of legacy wastes for 

the period of six months (01.10.2020 to 31.03.2021). A copy 

tender order dated 17.06.2020 is annexed herewith and 

marked as Annexure R-6 

municipal waste it may lead to many unknown diseases and 

in order to prevent the same respondent has addressed a letter 



dated 12.02.2021 to the chief medical officer to stop 

transportingbiomedical waste for final disposal at the 

dumping site of municipal corporation and dispose of the 

hospital waste as per the Bio-Medical Waste 

Management. Rules, 2016. A copy of the letter dated 

12.02.2021 issued by the Executive Officer, Municipal 

corporation Bari is annexed herewith and marked as 

Annexure R-7 

14. 	 That it is submitted in neither Ram Sagar pond nor soil of 

Village adampur is contaminating due to dumping of solid 

waste. It is submitted that the Dumping site at Adampur is 

maintained and monitored by Municipal Corporation Badi 

which is located at a 2.5 Km distance from Ram Sagar Pond 

and even otherwise no water flow is linked with the area 

nearby the dumpsite. Therefore, the polluting of the pond 

does not arise. 

15. 	 That it is submitted that as mentioned in the above para the 

respondent has duly complied with the Solid waste 

management Rules and directions of this Hon'ble Tribunal. 

1­
DEPONENT 

named deponent, do hereby verify that the 

contents of the above Affidavit from paras 1 to 15 are true and 



correct to my knowledge. Nothing false has been stated therein and 

nothing material has been concealed therefrom . 

.i~rified atf..lH!,!)mn this 9 day ofMarch, 2021. 
~~, ~1 ~ .:;,.1~' U 9 ~~\\ 2\\2\ 
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GOVERNMENT OF INDIA -,.,n\ 
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